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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI ' |

0.A. No. 418/2025

IN THE MATTER OF:

Priyank Bharti ....Applicant
Versus

Union of India & Ors. ...Respondents

RESPONSE AFFIDAVIT ON BEHALF OF RESPONDENT NO. 4

Affidavit of Mis. Kalyani
(Female), aged about 48 years,
D/o Shri Devraj Singh, presently
posted as Additional Secretary,

Department of Environment

Conservation and Climate

Change, Government of

Uttarakhand, Dehradun.

X&MM‘ '
(Deponent)

I, the above—hameél deponent, do hereby solemnly affirm and state on

oath as under:

SO
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I, the above-named deponent, do hereby solemnly affirm and state on

oath as under:

1. That the deponent is presently posted as Additional Secretary,
Department of Environment Conservation and Climate Change,
Government of Uttarakhand. I have been authorised vide letter
dated 13-02-2026 to depose and I am fully conversant with the facts
and circumstances of the case by virtue of my position, and thus, I
am competent and duly authorized to swear this affidavit on behalf
of Respondent No. 4. Copy of the authority letter dated 13-02-2026

is annexed as Annexure 1.

2. That this Hon’ble Tribunal, vide its order dated 27.11.2025 passed
in the above captioned matter has directed the parties to submit the
status of the implementation of the Notification dated 18.12.2012
of Bhagirathi Eco-Sensitive Zone including preparation of Zonal
Master Plan as per Section 2 of the Notification dated 18.12.2012
bearing Notification No. S.0. 2930(E) dated 18.12.2012
(“Bhagirathi ESZ Notification”). Copy of the Notification dated
18.12.2012 bearing Notification No. S.0. 2930(E) is annexed as

Annexure 2.

3. That in compliance of this Hon’ble Tribunal’s directions it is
submitted that the State of Uttarakhand formulated the Zonal
Master Plan as per Section 2 of the Bhagirathi ESZ Notification
No. S.0. 2930(E) , dated 18.12.2012, and submitted the same
before the Ministry of Environment, Forest & Climate Change,
Government of India vide its letter 800-/X-3-18-15(41)/2013,
dated 27.09.2018 Copy of the letter Copy of the letter is annexed

as Annexure 3.

Nas
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4. Itis further submitted that certain issues were raised vide letter No.
F. No. 25/1/2012-ESZ dated 15.06.2020 (Annexure 4) by the
Ministry of Environment, Forest & Climate Change, Government
of India in the proposed Zonal Master Plan which were discussed
in a video conference on 24.06.2020 chaired by the Additional
Secretary of Ministry of Environment, Forest & Climate Change,
Government of India. The said video conference resolved issues
related to collection of river-beds material to prevent damage to
habitation adjoining to river beds which experience excessive and
periodic flooding; tourism; construction of infrastructure related
to defence and national security; ten years water shed treatment
plant; and formation of district level monitoring committee with
District Magistrate, Uttarkashi as the chairperson of such
committee. Copy of the minutes of the meeting of 24.06.2020 is

annexes as Annexure 5.

5. It is further stated that the Ministry of Environment, Forest &
Climate Change, Government of India vide its letter
F.N0.25/3/2010-ESZ, dated 16.07.2020 had approved the said
Zonal Master Plan and stated that the said Zonal Master Plan is
approved subject to the observations made which included
maintaining the e-flow of the Bhagirathi River, long term
conservation plan for natural springs and boundaries of Bhagirathi
river bank keeping in view of disaster management situations. Copy
of the letter dated 16.07.2020 bearing number F. No. 25/3/2010-
ESZ sent by Ministry of Environment, Forest & Climate Change,
Government of India to State of Uttarakhand is annexed as

Annexure 6.

Mg
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6. That the statements made in the above paragraphs (from para 1 to
6) are true and correct to the best of my knowledge and belief.

Nothing is false and nothing material has been concealed therefrom.

DEXANENT

VERIFICATION

Verified at Dehradun, Uttarakhand on 13 day of February 2026 that
the contents of the above affidavit are true and correct to the best of my

knowledge and belief, no part of it is false and nothing material has been

concealed therefrom.

c.~NoT ‘47/'"’“"

This affid J\Eﬁsworn pefore me by g
Shri/Smt 1&*‘“‘"“ ..... ; ﬂ
who is identifieC by shri.bL B2 G Chineh DEPONENT

Advocate & Notary, Dehradun
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MINISTRY OF ENVIRONMENT AND FORESTS

NOTIFICATION

New Delhi, the 18th Decembcr 2012

S.0. 2930(E) mthreas the Gangotn glacier is one of the largest glac&ers surrounded
by Sh1vlmg, Thalay Sagar, Meru, Bhaglrathr-lll peaks The river Bhagirathi originates from

Qangom. glacier below Chaukhamba peak in an area called Gaumukh at an elevation of
3892 meters and flows north-south in the Uttarkashi district of Garhwal Himalaya in Uttarakhand
province before meeting the Alakhnanda river at Devprayag;

- AND WHEREAS, the river.Bhagirathi is rich in aquatic flora and fauna including

- migratory specigs and any hindrance in their migration due to construction of hydropower

projects may adversely affect this unique ecosystem;

AN D WHEREAS, a number of hydro power projécts have been commissidned or

proposed or under implementation on the river and also continuous and phenomenal

increase in the human and cattle population, the anthropogenic pressure on ecosystems

and environment has tremendously indrease’d_, causing irreparabl_c damage to the fragile

mountain ecosystems mcludmg flow and character of the river;

AND WHEREAS it hasbeen demdecl that for the maintenance of environmental

ﬂ_qu and ecol'ogy of the river Bhagirathi from Gaumukh to Uttarkashi with a total area of

4179.59 squ.ar'e kilometers covering the entire watershed of about 100km stretch of the
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river Bhagirathi shall be declared as an Eco-sensitive Zone from epological and
environmental pbint of view; ._ | |

AND WHEREAS, a draft notification under sub-section (I).read'with clause (v)
and clause (xiv) of sub-se;:tion (2) of .J_uct_ion 3. of the Environment (Protection) Act, 1986
(29 of 1986) was published in the Gaze-tte.of India, Extraordinary; vide notification ofl the
Governmént of India in the Ministry of -Env_ironment and Forests nunib'er S.0..1499(E),
dated the 1¥ July, 2011, ;is required undér sub-rule (3) of rule 5 of the Envi_rbm';lent
_(Protection.) Rules, 'I 986, inviting objections and suggestions from-a!l hersons likely to be
affected thereby within a périod of sixty days from the date on .which.-copies of the
Gazette containing the Said. notification were made available to the public;

"AND WHER.EAS, copies of the Gazette contﬁining.the said notification were
made a’vailable'té thé public on the 1*July, 2011; |

AND WHEREAS, all objections and suggestions received in response to the draft
. notification have been duly considered by the Central Government; |

NOW; THERE FORE, in exercise of the powers conferred by sub-section (1) read

| v\.iih uiaﬁée (v) and clause (x.iv) df sub — section (2) of section 3 of the Enﬁronment
(Proiectio'n) Act, 1986. (29 o.f_ 1986) and sub-rule .(3) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Governmént hereby notifies entire watershed of
~ about 100 kilometers st.retch. of the river Bhagifathi from Gaumukh to Uttarkashi
~ covering an area of 4179.59 square kilometers as the Eéo-sehsitive Zone (herein #ﬂer

called as the Eco-sensitive Zone):-

1. Boundaries of Eco-sensitive Zone.- The said Eco-sensitive Zone is the entire

. watershed of about 100 kilometers stretch of the river Bhagirathi from Gaumukh
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to Uttarkashi covering an area of 4179.59 square kilometers. The Eco-sensitive
Zone _abcfs the Indo .Ch.ina border from East to North West.

(a) The Eco-sensitive Z_c-he is bounded by 31."05_'46.54"N latifud_e and
79°25'1 l..65"E longitude towards east; 79°04'32.21"E longitude and. |
31°27'23.28"N latitude towards north; 3_0°5]'03.§5"N_ iaitjtude ancl'.
78°22'57.78"E longitude towards west and 30"3.9'08.09“1\1 latitude and
7831 ;26.4] "E fon gitude _tﬁwards sou.th. |

(b) The map. .of Eco-senisitive Zone boundary together with sub—basil_i
boundaries, Govill1d and Cangotri Natibnal..Parks boundaries, important
. __plé.(;es, major tributaries of Bhagi'r‘athi riviar,.‘and Iat-itude—longitudé of four
:__extréme‘s of the Eco-sénsitive Zone bound_afy is appended wi;h this ._
*notification as Annexure 1 and
B (c) The list of the v.illages falling within the Eco-sensitive Zone is appended
as Annexure I The. list éf villages gi.ven in Annexure-11 shall be further
revisited and confirmed by the State Government while preparing the
Zonal Master Plan.
2. Zonal Mastel*_Pian for file Eco-sensitive Zone.- (1) For the purpdse of the Eco-
| sensitive Zone the State- Government shall prepare in consultation with
local people harticul'arly_ women a Zonal Mast_f:r Plaﬁ V\;ithin a period of
two years from the date of publication of this__ﬁotiﬁcation in the Official
Gazette and the same shall be appfoved by the Mini;f.try of E'n.virohment

and Forests, Government of India.
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The Zonal Master Plan shall be prepared with due involvement of all
concerned  State Departhlents of Eeviron’mer_lt, Forest, Urban
Development, Tourism, Municipal, Revenue, PuBlic .Work.s Department,
Environment Protection. and Pollution Control Board, Water Resoueces,
Horticulture, Panchayati Raj, Rural Develc_)prﬁent ete. for integrating

environmental and ecological considerations into it.

_ The border area development plan and any other plans prepared or to be

prepared by the State or Central Government shall be integrated and form

--patt of the Zonal Master Plan.,

The Zonal Master plan shall provide for restoration of denuded areas,
loqnservation ef existing water bodies, management of catchment areas,
watershed management, groundwater management, soil and moisture
ooneervation, needs of local commuﬁity and such other aspects of the
ecology and environment that need attention. |
The Zonal Master Plan shall be prepared based on watershed approach It
shall also ensure that there is no attempt to tamper with the natural
boundaries of the river and tributaries through the conenuction of any kind
of structures on the banks of the river and tributaries .

Tﬁe Zonal Master Plan shall defnarcate all the existing vi'llage settlements,
types and kinds of forests, agricultural areas, fertile lends, green areas,

horticultural areas, orchards, lakes and other water bodies.

~ The construction of various bui_ldings, hotels, resorts in the Eco-sensitive

Zone shall strictly follow the traditional concepts and arehitecmre of the
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- area. Specific guidelines shall be _laid_down for the same in the Zonal
Master Plan. | |
-(8) The Zonal master plan shall regulate the development in the Eco-sensitive
Zone 50 as to meet the requirement of local people withouf affecting the -
rights and privileges of the bona;ﬁde residents and Ialso ensure eco
_ friendly develﬁpment for their livefihood security.
9 Pending the pr'eparation of the Zonal Master Plan for the Eco-sensitive
Zone and approval thereof by the Ministry of Enyironment and Forests all
- new constructiqns and other develgpmental activities shall be referfe_d to

the Ministry of Environment and Forests by the Monitoring Committee as

per subl-para (4) of paragraph 4 of the notification.

(10)  The Zonal master plan shall encourage development of walking paths for
tourism, pilgrimage and local use. o

(11) The Zonal -Ma_ster Plan shall be a reférence document for the Monitoring
@mﬁiﬁw for any det;ision to be taken by tﬁqm includfng consideration
for relaxation. |

(12) No change of land use from green uses such as horticulture areas,
agriculture, tea gardens, parks and others like places to non gi'een uses
shall be permitted in the Zonal Master Plan. However, to meet the \
residgntiél needs of f_he, local residents due to the nqtural growth of
existing local populati'on, strictly limited conversion of agi‘icultqral lands
shall be permitted, with the prior appfoval of the Central Government on 57

the recommendation of the State Government.
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(13)  All the human habitation areas with population of 5000 and above shall
have Area Deveiopmcnt Plan and shall be prepared under the guidance of |
i local self Government. o
| (14) | There shal} be no consequential reduction in Green area suqh as forest
area, agricultural area, etc. |
{(15)  The Central Government and the State Government éhall specify other
measures, if it considers necessary, in giﬁing effect to ,’th.e‘ provisions of
this notification.
(! 6) Development and protection of hill slopes:
(i) the Zonal Master Pla‘n shall indicate areas on hill slopes where
" development shall not be permitted;
(i.i) no development shall be undertaken iﬁ areas having a steep slope or
areas which .fall in f-ault or hazard zones or areas fall‘@ng on the spring
lines and first order streams or slopes with a higﬁ degree of eros'adn as
identified by the State Govemnment on the basis of available scientific
evidence,
(iii) no development _oh existing steei: hill slbpes or slopes with a high
degree of erosion shall be permitted. | |
~ (iv) Tourist résoris and _oommercial complexes shall be located in areas
witﬁ surplus water and electricity, so as not to affect the rights of
-existing users without their prior consultation.

(v) The places in the Eco-sensitive Zone where cutting of hills causes

ecological damage and slope instability in adjacent areas, such
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cuttings shall be undertaken with appropriate measures to avoid such
~amages.

Expfmmrion:— In this notification, "steep hill slope" means a hill slope with
a gradient of 20 degrees or move '

- (17) Natural Springs.- the catchmeqt areas of all springs shall be identified and
plans for their conservation and .rcjuvenation of those that have run dry, in
their natural setting shall be incorporated in the Zonal Master Plan and the

| strict guidelines shall be drawn up by the State Government to ban
devellopment activities at or near these areas; |
(18) Tourisim.-
| (i)  The tourism activities shall be as per the Tourism Master Plan fo be
prepared by the Department of Tourism of the Uttarakhand State
Government. |
(ify  The Tourism Master Plan shall also form a component of the Zonal
o Master Plan and shall be bﬁsed on a detailed Carrying Capacity Study
of the Eco-sensitive Zone, which may be carried out by the State -
Government.

(iii)  All néw tourism activities, development for tourism or expansion of -
existing tourism activities shall be permitted only within  the
pérameters of this Tourism Master Plan.

(iv)  The Carrying (éapacitjr Study shall be carried out based on the existing
_infrastructure and shall not be basedlon future projections of any

project that requires environmental or forest clearance.
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(V)

(19) Hill Roads.- following guidelines shall be framed for the construction and

Till the Zonal Master Plan is approved, development for tourism and
expansion of existing tourism activities shall be permitted by the

Monitoring Committee only after a detailed examination and shall be

subject to the guidelines laid down by the State Government and the

Cen‘traf Government in this mgmd.

maintenance of hill roads and incorporated in the Zonal Master Plan;

namely:-

(i) for construction of any road including untarred in the Eco-sensitive Zone

of more than 5 km length (including the extension or widening of

existing roads);

(ii)provision shall be made in the design of the road for treatment of hill slope

(iii)

instabilities resulting from foad cuttihg cross drainage works-and

culverts using bio-engineering and other appropriate techniques and

by including the cost of such measures in the cost estimate of the

proposed road;

the debris shali not be dumped down the khud or slopes but shall be

subsumed in the construction of roads and the provision shall also be

made for disposal of unused debris in appropriate manner at suitable

and identified locations so as not to affect the ecology of the area

ﬁdversely and the debris shall be treated and landscaped using bio- |

engineering and other apprdpriate. techniques and the cost of such

measures shall be included in the cost estimaté__qf the proposed m_ad';
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(20)

(iv)  all roads shall be provided.with adequate number of road side drains
and these drains shall be kept free.from blﬁckage for funoff disposals
and this run off from the road side clrainag’e shall be connected with
the n.atural drﬁinage system in the area,

(v) allgnment shall be selected so as to minimise loss of vegetal cover; : i

(vi)  appropriate deSIgn standards shall be followed while de51gn1ng the
roads including mass balancing of cut and fill and avoidance of

unnecessary putting.
(vii)' Notice shall be given aboﬁt all fault Zones and land slide zones algng -

the roads indicating the beginning and end of such areas.

Natural Heritage.- The sites of valuable nattlral heritage in the Eco-
sensitive Zone shall be lldentiﬁed, particularly scenic beauty, confluence
points of river, water falls, pools, springs, gorges, groves, cavcls, open
areas, wooded areas, points, walks, rides, bridle paths etc. and plans for
their conservation in their natural setting shal! be incorporated in the Zonal
Master Plan. All the gene pool w#cﬁe areas in the Eco-éensitive Zone
shall Be preserved. The State .Gove_mment shall draw up proper plan for
their protection and conservation vllrithin one year from the date of
publication of this Notification. These plans shall form part of the Zonal
Master Plan. Guidelines .and regulations shall be drawn uj; by the_ State
- Government to regulate building and other activities around the heritage
structures so that the special character and distinct ambience of the

heritage site and area are maintained.
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Man-made Heritage.- Buildings, structures, artefacts, temples, streets,

~ areas and precincts of historical or architectural or aesthetical or cultural or

cnvirdnmen_tal significance shall be indentified and plans for their

© conservation, shall b~ prepared within one year from -the date of

_publication of this Notification and incorporated in the Zonal Master Plan.

Guidelines and regulations shall be drawn up by the State Government to

 regulate building and other activities around the heritage structures or sites

so that the special character and distinct ambience of the heritage structure

or ‘site and area are maintained.

f

3. Activities to be prohibited, regulated or permitted within the Eco-sensitive Znne:

(a) Prohibited activities in the Eco-sensitive Zone: The following activities shall be

prohibited within the Eco-sensitive Zone:

®

(i)
(iii)

River Valley projects: Setting up of new hydro-electric. power plants
(dams, funneling, and cor'lstrubtioh of reservoir) and expansion of existing
plants on the river Bhagirathi and all its tributaries from Gaumukh to
Uttarkashi eﬁcept micro or mini hydel power projects, Which would serve
the energy needs of the locél communities, subject to consent of the gram

sabha and all other requisite clearances;

‘abstraction of river water for any new industrial purposes;

Mining of Minerals and stone quarrying and crushing: all types of

mining (minor and major minerals), stone quarrying and crushing except

-for the domestic needs of dona fide local residents. The limited mining,
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StOr_le. Ejﬁérrying and crushing shall be bésed on site evaluation, proﬁided
that such activities are not done on_existing steep hill slopes or areas with
high degree ﬁf erosion, spring lines, ground water recharge areas. Thé
Monitoring Comfnittee shall be the authority to grant such special
permission. |

Note: bona fide local residents tﬁeans someone who is residing in that area for an
uninterrupted period and who fs on the electoral roll as on date of this
Notification, together with hi§ minor childrén. :

(iv) Commercial felling of trees: Commercial felling of trees and setting.up
of any wood based industry in the Eco-sensitive Zone, except local
acﬁw_'ties and liv.clihoods which include wood collection, cottage industry
like bamboo basket subject to consent of the gram sabha and all.other
requisite clearances.

(v)  Setting up of saw mills.

(vi)  Commercial use of ﬁ_rewopd_. o

(vii) Polluting Industries: Any new highly polluting-industrim and expansion
of éxisting such industries; | . |

(viii) Sewage and industrial effluents: Disbharge of untreated -s.ewage' and
industrial effluents. HoWever, treated sewage and industrial effluents
meeting the water quality stg'ndard shall be permitted;

(ix)  Use of plastic carry bags: Use of plastip bags in shbps, coﬁunerbial
establishments,  tourist spots etc. and manufacturers, who]esalérs;

distributors, retailers etc., selling products in'non-biodegradable containers
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_ shall implement a scheme for the buy back and recycling of their
| containérs and/ or packaging. |
(x)  Hazardous waste processing un_its:. The industries processing '_the
| hazardous waste as providéd_'in _mé Hazardous Wastes (Management and
Handling) Rules, 1989 as amended from time to time. |
(b) Regulated activities in the Eco-sensitive Zone.- The following activities shall be
regulated in the Eco-sensitive Zone as per the prevalent .acts and rules.
@i . Wat;ar.-- (1} the éktra-c.ti_on of gml;nd water shall be permitted only for the

=+ agricultural and _ddniestic consumption. of the bona fide occupier of the plot and

the State Ground Water Board; (2) all ‘steps .shall be takén to prevent
' cﬁntamination or pollution of water incIuding from égriCUlmfé;_

(ii)  Trees.- There shall be no felling of trees either on forest, Goveniﬁleﬁt, revehue or:
private lands, without the prior permission of the State Goffemment in case of
forest land, and the respectivé District Coll_ecfbr in case of Government, revenﬁc

~ and private land, gran;ed in- such manner as may be. laid dowr_x by.the Statg :

Government,

©  security.

P (iv)  The plantation of pine trees in the Eco-sensitive Zone. .
(v)  Introduction of exotic species

_J (vi) Establiéhmcnts of hotels and resorts.

(vii) Ereption of eléctri:: cables.

. weesarfia-g

(iii)  Defense installations and any other infrastructure development related to national

' the sale of ground water shall not be permitted except with the prior épprova_l of



(viii) Drastic change of agricultural systems.

(ix)  Sign boards and hordings.

- (x) Noise pollution.- the Environment "Department or the State Forest Department,
. ’ f .

- (xi) Alr Pollution.-The Env1ronment Department or the State Forest Department |

_ (xii) Discharge of effluents.- the treated effluent shall'meet the provisions of the Watér
'.('xiii) " Hydro-electric power plants.- The existing hydro-electric power projects shall

 (xiv) Solid Wastes.- (1) the solid waste disposal in Eco-sensitive Zone shall be carried out o :

' Uttarakhaad shall be the autﬁority'to draw up guidelines and re'gulations for the

control of noise poilutlon in the Eco- sensmve Zone; as per the prov:snons of the Air

(Preventlon and Control of Po]!utlon) Act 1981
Uttarakhand shall be the authority to draw up guldehnes and regulatlons for the
control of air po!lution in the Eco—sensntwe Zone as per the provnsnons of the A1r
(Prevent:on and Contml of Pollutlon) Act, 1981.

(Prevention and Control of Pollution) Act, 1974; o | _ |

continue to operate with strict environmental compliance and social audit.

“as per the piovisions_.of the Municij:_lal Solid Waste (Management and Handling)

Rules, 2000 fssued by the central Govemment vide notification number - S.0. 908
(E), dated the 25“‘ September 2000 and amended from time to tlme !

(2) The Momtormg Commlttee shall mdentlfy sites for dlsposal of sohd wastes and

xts constructlons as per the provnsmns of the Hazardous Wastes (Management and |

- _Handlmg) Rules, 1989 1ssued by the Centra! Govemment vide Not1ﬁcat10n No -

- 8.0. 594(5), dated the 28" Juiy,1989 and amended from tlme to time.

L
]
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into bwdegradable and non-blodegradable components
(4) The blodegradable material may be recycled preferably thmugh compostlng or

3 _' 'vermlculture,
~ manner at identified sites;
. shall be carried out as per the provisions. of the Bio-Medical Waste (Management and

630(E) dated the 20" ) uly, 1998 and amended from t1me to tlme

Zone ' -
(xvn) Trekkmg between Gangotrl and Gaumukh
(c) Eco-fnendly activities in the Eco-sensmve Zone.- The followmg activities shall be
_ promoted in the Eco-sensm_\{_e Zone: |
(i) Rain Wz_atet{ harvesting.
(ii) Qrg_anic farming. |
(i) Green tech_lnology. '
- ' {iv) Walking tourism.

(v} Micro hydel projeets for local use

_‘
i
{
1

(3)‘The local aufhorities shall. draw up plans for the segregation of solid wastes

(5) The inorganic material may be tlisposed off in an en\lironmenta_lly acceptable

(xv) Bio‘medical Waste.- the Bio-Medical Waste disposal in the Eco-sensitive Zone

(xvi) Vehicular Traffic: The vehicular movement of trafﬁc shall be regulated and |
specific- provisions shall be laid down in the Zonal Master Plan. .Pending the preparation -
= of the Zonal master plan and its approval by the Ministry of Environment and Foresls,, the

‘Monitoring Committee shall have powers to regulate traffic within the Eco-sensitive

Handlmg) Rules, 1998 issued by the Central Govemment v:de Notification No - S. 0 o

40



3
'

-v'_(vi) Solar energy for local use.

- (vii) Lbcal bio&esource based ihdustry.

h4. Momtoring Comtiuttee - |
(HA commlttee to be called the Momtonng Commmee to monitor the compliance with -
the provnsnons_ of this notification is hereby constltuted, _ln exercise of the powers
conferre'd by _suB-sectioﬁ .(3)_0f section 3 of th&l':‘.ﬁvironment (Protection) Aét, 1986 (29
of 1986). | | |
" (2) The Momtormg Compmittee shall consist of (a) not more than ten members. (b) the
__ Chalrperson of the Monitoring Comm:ttee shall be an emment person wnth proven
managerial or administrative experience gnd_ understandmg of local issues and the ot_her
members shall be:-' | o
() a répr_esentative :)f the Ministry of Environﬁaent’ and Forests, Government |
- of India; | | |
(n) two representatwes of Non-Govemmental Organimuons workmg in the
ﬁeld of‘ emnronment (including hentage conservatlon) to be nommated by
the Government of Indla,
(111) Member Secretary, Enwronment Protectlon and Pollutlon Control Boand, '
 Uttarakhand; | |
(iv) senior Town Planner of the area;
(v) the Chiéf Conservator of Forests; Garhwal |
- .(vi) the représ’entgtivé of State Imgatlon Depamnent, '

(vii) one subjeét expert in the field of enwmment andecology, '

‘THE GAZETTE OF INDIA : EXTRAORDINARY - fPAﬁ-ﬂ-sBa 3(i)]
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~ (viii) the District Magistrate, Uttarkashi — Member Secretary.

(3) The meeting of the Monitoring Committee shall be convened quarterly.

(4) The activities requiring prior permission or environmental clearance shall be reférred

to the Miﬁistry of Environment and Forests, which shall be the Competent Authority for

grant of such clearances as per the provisions of the Environment Impact Assessment

Notification, dated the 14" .Septembez; 2006 a's amended from time to time.

~ (5) The Mon itoring Committee may also invite representatives or experts from concerned

Departments or Associations to assist in its deliberations depending on the requirements

on issue to issue basis.

(6) For non-compliance of the provisions of this notification, the Chb.irpel_'son or Member

Secretary of Monitorin'g Committee shall be thé_bompetent_.aﬁthoﬁty' to file complairlts

under section 19 of the Environment (P_rqtection) Act, 1986.

(7). The Monitoring Committee shall sﬁb_mit its annual action taken report by the 31%

March of every year to the Ministry of Environment and Forests and the Ministry shall

. give its directions from time to time for effective discharge of the functions by the

(8) The powers and funcﬁons of the Monitor'ing Committee shall be restricted to the

‘Monitoring Committee.

compliance of the provisions of this notification onty,

" [F. No. 25/3/2010-RE]

Dr. G V. SUBRAHMANYAM, Scientist ‘G*
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Annexure I

Locations of Villages in Eco-sensitive Zone, district Uitarkashi, Uttarakhand.

_ b Elevation

| S.No. | Village/Town name (m) Area (ha) | Latitude Longitude
1. . | Agoda 2428 214.09 30°51713.2" 78° 29" 45.6"
2. ‘Aleth 1785 99.59 30° 41" 12" 78°29 16.2"
3. Bagori 2762 83.98 31°2° 51.6" 78° 4577.2"
4. Bagyal Gaon 1558 91.85 30° 44" 30.6" 78°26' 372"
5. Bandrani 1599 61.79 30° 48" 39" 78°37° 9"
6. | Barsu ) 2154 144.6 30° 50 51.6" 78° 36 45"
7. Bayana 2003 133.99 30° 44 13.8" 78° 33" 51"
8. Bhangeli 2016 160.37 | 30°55° 15" 78° 40" 46.8"
9. Bhancoli 2155 213.93 | 30°50° 54" 78° 28" 22.8"
10. Bhatwari 1649 327.28 30° 47" 51.6" 78°37° 9.6"
il. Bhela Tipri 1639 63.18 30° 46’ 55.8" 78° 377 19.2"
1 12. | Bhukki - 2436 96.52 30° 51" 55.8" 78°40°1.2" .
13 Bonga 1327 100.05  |30°42° 39" 78° 26" 45"
14, Bongari 1694 54.03 30° 42" 35.4" 78° 28" 474"
15. Dandalka 2413 92.06 30° 517 4.2" 78° 29 2.4"
16. Dansra 2640 68.99 30° 517 22.2" 78° 28" 34.8"
17. Dhanpur 1833 113.7 30°41 24.6" 78° 28" 32.4"
18. Dharali 2485 99.98 31°2 342" 78° 46 49.8"
9. Dhwari 1799 94.33 30° 477 49.2" 78° 367 32.4"

. 20. Didsari 1555 173.11 30° 447 51.6" | 78°337 294"
21. Dovah 1744 305.77 30° 41" 33" 78°27 342"
22. | Gajoli 1720 126.67 30° 50° 31.8" 78° 26’ 52.2"
23. Gangotri 13008 | 71.81 30° 59’ 41.4" 78° 56" 18"
24. Gawana 1316 131.94 30° 45 38.4" 78° 28" 10.2"
25. Gorshali 11962 183.29 30° 47" 13.8" 78° 36" 6.6"
26. | Gyanja 1997 93.6 30° 45° 21" 78°25°10.2"
27. Hinna 1455 | 256.56 30° 44° 36.6" . 78° 30" 41.4"
28. | Hurri 2453 140.49 30° 54’ 4.2" 78°417 192"
29. Jadung 4373 72 - [31°9733.6" 79°2° 258"
30.  j Jakhol 1927 101.78 30° 46 13.2" 78° 34" 36.6"
31. Jamak 1428 203.4 30° 44 10.8" 78°31° 60"
32.  |Jaspur 2649 134.58 30°43°52.8" | 78°27° 21"
33. Jhala 2459 66.05  |31°2724" 78° 42" 58.8"

44
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[34. | Jodaw 2224 228.71 | 30°45 10.2" 78° 40" 3.6"
135. | Jokani 1718 54.53 30°46° 44.4" - | 78° 35" 59.4"
| 36. . | Joshiyara 1423 217.91 30° 44" 4.8" 78° 26 28.2"
37. | Kamar 1993 18578 30° 427 24.6" 78° 327 25.8"
38. | Kanath 1779 1 130.42 30°45° 7.8" 78°32° 23.4"
[39. | Kankrari 1764 60.91 30° 427 21" 78° 28’ 55.2"
[40. I Kishanpur 1725 1545 130°41°282" - | 78°30°0.6"
41. | Kotiyal Gaon 1454 162.52 30°.43° 0.6" 78°25° 52.2"
42. | Kumalti 1466 77.69 30°46° 114" | 78°35° 58.8"
43. | Kunjan | 2060 143.4 30° 51° 27" 78° 38" 22.2"
44. | Kuroli 1804 59.23 30° 427 48.6" 78° 28 46.8"
45. | Kyark 2007 149.4 30° 49 25.2" 78° 37" 31.8"
46. - | Ladari 1111 117.9 30°43°27.6" | 78°26°25.8"
47. | Lata ) 1536 163.08 30°46° 34.8" | 78°36" 24"
48. | Malla 1727 96.97 | 30°47 24" 78°36° 42.6"
149. | Mando 1220 139.95 | 30°44° 174" 78° 27" 31.8"
50. | Maneri 1519 95.63 30° 44 40.8" 78° 32 25.8"
S1. | Manpur 11578 167.52 30° 417 50.4" 78°29° 1.2"
52. | Mastari 1705 | 83.52 30° 427 49.8" 78° 27" 57.6"
"[53. | Mukhawa 2925 213.31 31°3° 24" 78° 477 25.2"
54. | Nalda Urph Bodhhar | 1672 290.44 30° 46" 13.8" 78° 27 51"
[ 55. | Natin 2035 72.86 30° 48" 18" 78°36° 10.8"
156, | Naugaon 2075 1123.19 30° 517 33" 78°26° 54"
57. [ Nalang 4254 67.24 31°5° 36" 79° 0 51"
58. | Netala 1277 290.7 30° 44° 60" 78°29" 18"
59. | Nirakot 1615 153.97 30°43°55.2" | 78°28 11.4"
60. | Nesmor 2253 263 30° 47” 42" 78°24° 31.8"
61. | Ongee 1538 113.55 30° 45" 12.6" 78° 33" 3.6"
162. | Pahi 2331 3.88 30° 47° 55.2" 78° 35" 46.2"
63. | Pala Maradi 4727 304.37 30° 50 27" 78° 37" 34.2"
64. | Pata 1338 80.93 30° 44" 50.4" 78° 26" 53.4"
65. | Pilang 2040 122.42 30° 46° 8.4" 78° 40" 2.4"
66. | Purali 2460 155.07 31°2 25.8" ' 78° 42" 51.6"
67.. | Raithal 1720 132.34 30° 49 9.6" 78° 36" 55.2"
68. | Sald Urph Maja Gaon | 1970 118.94 30° 45° 44.4" 78° 25 8.4"
169. | Sanj 11579 176.77 | 30°46 1.2" 78°35 14.4"
70. | Salang 1794 158.21 30° 50° 36" 78° 38" 15.6"
171 [Salu 1864 89.75 30° 44 45" | 78° 35" 42"
72. | Sangrali - 1812 51.26 30° 44° 42" 78°26° 10.8"
73. |Sara 1424 63.82 30° 42° 0.6" 78° 28" 33.6"
74. | Sarag 1328 61.68 30° 427 22.2" 78°27"46.2"
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75. | Sari "] 1909 72.99 30°45° 252" | 78°36 14.4"
76. | Saura 1467 150.67 30° 45 42.6" 78°35° 45"
77. | Seku 1905 217.58 30° 50" 10.8" 78° 27" 45"
78. | Silla 1766 111.6 30° 46" 13.8" 78° 38° 22.8"
79. | Silyan 1509 55.47 30°43°37.8" | 78°27° 33"
.1 80. . | Siror 1363 268.62 | 30°44° 49.8" 78°28°42.6"
181. | Sukki 2642 105.98 31° 0" 39" 78° 427 44 4"
82. | Sungar 1993 162.88 30° 53’ 43.2" 78° 40° 44.4"
83. | Syawa 2145 88.25 30° 43° 582" 78°35° 5.4"
84. . | Thalan 1481 87.34 30° 42" 13.8" 78°28° 7.8"
85. | Tehar 1884 150.24 30° 517 59.4" 78° 39 7.8"
86. | Tiloth 1099 60.4 30° 43" 43.2" 78° 26° 52.2"
| 87. | Uttarkashi 1241 #N/A 30°44° 00.92" | 78°26'21.41"
188. [ Uttron 1290 131.7 30° 47° 20.4" 78° 26 46.8"
b
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* (11) It has been brought to our Notice the notification dated 18-12-2012 was issucd under
section 3 of the Environment (Protection) Act 1986 (EP Act, 1986) declaring the entire stretch of about
100 kms of river Bhagirathe from Gomukh to Uttarkashi as cco sensitive zonc.

(12) In terms of Scction 2 of the notification, a zonal master plan for the cco scnsitive zonc
was required to be prepared by the State Government and approved by MoEF& CC Govt. Of India.
Notification restricts various activitics in the entire eco sensitive zone covering an arca of 4179.59

square kilometers as provided in clause 3 of the said notification.

(13) Therefore, respondents arc also required to comply with the said notilication.
Respondent authoritics arc directed to place on recprd the action which has been taken in compliance
of the above notification and amendment, if any, madc subscquently in that notification. Let updatcd

reqlics be filed by all the respondents within six weeks.
w%mﬁaﬁmﬁmm%ﬁﬁﬁﬁamﬁﬂﬂﬂ%:—
11—ad famg AT & fAie—18.12.2012 B TGN (¥RE) i, 1986 (41, rfEf=aH,
1986) B URI—3 & 3f=iid aﬁ@maﬁﬁnﬁeﬂﬁmﬁmﬁ{ﬁwﬁaﬂ?wﬁwﬂﬁ%
T mnmaz%aﬁa?rmﬁwﬁfﬁmﬂaﬁwﬁﬂﬁaaﬁﬁﬁmww R JrgaTer
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Annexure 4

F.N0.25/3/2010-ESZ
Min Government of India
nistry of Environment, Forest & Climate Change

(ESZ Division)
XX XX

Indira Paryavaran Bhawan,
Aliganj, jorbagh Road
New Delhi = 110 003

Dated: 16" July, 2020
QFFICE MEMORANDUM

Subject: Zonal Master Plan (ZMP) of Bhagirathi Eco- sensitive
Zone, Uttarkhand- regarding.

The Ministry of Environment, Forest and Climate Changeé issued
Bhagirathi Eco-Sensitive 7one Notification vide S.0. No.2930(E) dated
18" December, 2012 under the Environment (Protection) Act, 1986.

7 As per para 2 of the Notification, Ministry of Environment, Forest
and Climate Change is mandated to approve the Zonal Master Plan (ZMP)
for sustainable development of the Ecologically Sensitive Area of

Bhagirathi.

3. The Zonal Master Plan submitted by Government of Uttarakhand
vide letter NO. 800/}(-3-18-15(41);‘2013 dated the 27" September, 2018
has been examined by Ministry of Environment, Forest and Climate
Change and Department of Water Resources, RIver Development & Ganga

Reju'mf-:natif;mI Ministry of Jal Shaktl.

Department of Water Resources, River Development & Ganga
Rejuuenaticn (DOWR, RD & GR) in the Ministry of Jal Shakti, vide letter
34014/1/2018 dated the 6" March 2020 have conveyed their
the water related Issues in Bhagirathi catchment area. A
copy of communication dated 6 March 2020 conveying concurrence from
DoWR, RD & GR is enclosed for reference. The State Government is
fulfil and comply with the suggestions and remarks, as
Do WR, RD&GR, Ministry of Jal Shakti including
taining thé e-flow of the Bhagirathl River, long term conservation
plan for natural springs and boundaries of Bhagirathl river bank keeping

in view of disaster management situations.
n

X/

48
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>. Ministry o ,

State Gnverrr\\fmernf::?nme“t; Forest and Climate Change

provisions of L‘he Esznter"a,na ensure effective lmplementatiun

amended time to ti Notification dated 18" December, 2012, @°

sub para 3 of th ::ne' mCh.Jd‘ﬂg boarder area development pian (Para 2

Master Plan a de otification). A comprehensive 109 verm Eco-Toursm
nd the carrying capacity of catchment area, etc. may D€

finalized on priority.
ereby accords

est and Climate Change D
Plan of Bhagirathi Eco-Sensitive Zone

given at para 4 & 5ab

f:':. Ministry of Environment, For
ILs gppruvai to the Zonal Master
Notification subject to observations

OVE.

al of Competent Authority.

This issues with the approv
R, rRD&GR, MoJ dated 06.

03.2020

Encl: concurrence report of DoW
(Lalit gakolia)
gcientist i
TO

The Chief Secretary

Government of Uttarakhand,
4 Subhash Road, Uttarakhand gecretariat,
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318 No. %00/ x-s-lsﬁiﬂlﬁw’l 50
Arvind Singh Hyanki, Anne)(u re 5

Sceretary.
Government of Uttarakhand.
To.
The Secretary.
Government of India,
Ministry ol Environment, Forests & Climate Change.
Indira Parvavaran Bhavan.
Jor Bagh Road.
New Dethi = 110003

Forests & Environment -3 Dated: 27" September, 2018
Sub: Submission of Zonal Master Plan of Bhagirathi LEco-Sensitive Zone
(BESZ)-reg.
Sir., .
Kindly refer to the order of Hon'ble National Green Tribunal dated 26"
July, 2017 in O.A. No. 151 of 2013 (Legal Aid Committee. National Green Tribunal
Bar Association Vs. Union of India & Othcrs) and O.A. No. 80 ol 2015 (Keshar Singh
Panwar & others Vs Union ol India & Anr.) wherein a commitliee was constituted to
prepare Zonal Master Plan of Bhagirathi Eco-Sensitive Zone in rclation to State of
Utiarakhand.

2. In compliance of the above said order of the Hon'ble NGT, Committee

has prepared the Zonal Master Plan. In this regard. two scts of the Zonal Master Plan
for Bhagirathi Eco-Sensitive Zone, prepared by the aloresaid commiltee, 15 being
submitted for your kind perusal and approval. A copy of the same is also being sent by

¢-mail.

Encl: As above.
Yours sincerely,
}1!
(Arvind Singh Hyvanki)

Secretary .

1
No. 800/ X-3-18-15(41) /2013 Dated 21 September, 2018 L

Copy forwarded to the Scerctiry. Government of India, Ministry of Water
Resources, River Development & Ganga Rejuvenation, Shram Shakti Bhav i, Rafi
Marg, New Delhi — 110001 alongtwith 1wo sets of the said Zonal Master Plan with
reference to the order of 1on'ble National Green Tribunal dated 26" July, 2017 in O.A.
No. 151 of 2013 and O.A. No. 80 of 2015 and order of Hon'ble Supremc Court dated
13" July, 2018 in Civil Appeal No. 2366-2367/2018 Keshar Singh Panwar & Ors. Vs
Unicn of India & Ors. ;
ey i
Encl: As above. 1'\

(Arvied Singh Hyanki)
NSeeretary,

7y
£ -
B v . O Eok s e A T 7 At
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g 'N°-25§ 3/%010-852

Ministry 5 Env“;overnment of India
Fonment, Forest & Climate Change

(ESZ Division)

xXxxx%

Indira Paryavaran Bhawen,
Aliganj, Jorbagh Road
New Delhi — 110 003

Dated:16" July, 2020

FFICE MEM ND

Subject:
ubject: Zonal Master Plan (ZMP) of Bhagirathi Eco- sensitive
Zone, Uttarkhand- regarding.

The Ministry of Environment, Forest and Climate Change issued
Bhggirathi Eco-Sensitive Zone Notification vide S.0. No0.2930(E) dated
18" December, 2012 under the Environment (Protection) Act, 1986.

2. As per para 2 of the Notification, Ministry of Environment, Forest
and Climate Change is mandated to approve the Zonal Master Plan (ZMP)
for sustainable development of the Ecologically Sensitive Area of
Bhagirathi.

3. The Zonal Master Plan submitted by Government of Uttarakhand
vide letter No. 800/X-3-18-15(41)/2013 dated the 27" September, 2018
has been examined by Ministry of Environment, Forest and Climate
Change and Department of Water Resources, River Development & Ganga

Rejuvenation, Ministry of Jal Shakti.

4. Department of Water Resources, River Development & Ganga
Rejuvenation (DOWR, RD & GR) in the Ministry of Jal Shakti, vide letter
No. L-34014/1/2018 dated the 6" March 2020 have conveyed their
concurrence on the water related issues in Bhagirathi catchment area. A
copy of communication dated 6" March 2020 conveying concurrence from
DoWR, RD & GR is enclosed for reference. The State Government is
required to fulfil and comply with the- §uggestions and remarks, as
stlpulBtEd by the Do WR, RD&GR, M:nltstry of Jal Shakti including
maintaining the e-flow of the Bhagirathi River, long term conservation
plan for natural springs and boundaries of Bhagirathi river bank keeping

in view of disaster management situations.

Xi’(

e S ——
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Ministr
try of Environ
ment, Forest and Climate Changf advices the 52

State G

over TN
ey nment to Inter-allo ens (

s of the ESZ Not y ensure effective Implementation of the
amended time to time otlfication dated 18" Decemnber, 2012, 95
sub para 3 of the Notiflr]c'.udlng boarder area development plan (para 2

ication). A comprehensive long term Eco-Tourism

Master Plan
and the car
finalized on priority. carrying capacily of catchment area, etc. M2y be

6. Minl -

its approvitlryt m_tnwro”mﬁ“t, Forest and Climate Change hereby accords

Notificati o the Zonal Master Plan of Bhaglrathi Eco-Sensitive Zone
on subject to observations given at Para 4 & 5 above.

This Issues with the approval of Competent Authority.
Encl: concurrence report of DOWR, RD&GR, MOJ dated 06.03.2020

- LV

(Lalit Bakolia)
scientist 'F’
To
The Chief Secretary
Government of Uttarakhand,
4 Subhash Road, Uttarakhand Secretariat,

Dehradun - 248001
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2 D Nattortio, L /5 aenpsagososzons

Anand Bardhin . : )
e e =ns Lnyenmeny, Leareetion and Climage Chanze
PPrincipal Seeretary Pehradyn Dated; 24 lunz, 2020

Inininve atpm

This is in reference 1o the Eco-Sensitive Zone (ESZ) Expert Commitice meeting
held under your chairmanship, through Video Conferencing, on 24" June, 2020
regarding Bhagirathi ESZ in the state of Uttarakhand. Asdiscussed, @ note on the issues
to be considered by MoEF&CC, GO! for the approval of Zonal Master Plan, Bhagirathi
ESZ is enclosed herewith, Henceforth, you are kindly requested to approve the Zonal

Master Plan of Bhagirathi Eco Sensitive Zone accordingly at the earliest.

Enclosures: as above

oluirs Sincerely,

oL| 0
(.:(nan ardhan)

Shri Ravi Agarwal,
Additional Secretary,
Envircnment, Forest and Cllma!c Changc Ministry, 0
Government of India N
Paryawaran Bhawan, Jor bhag Road
Mew Delhi-110003,

LI ORIy /



399

/" Note on issues considered by MoEF&CC, Gol on meeting held 0n24.06.2020

Bhagirathi Eco-Sensitive Zone (BESZ) wes notificd by Govt. of India on 18.12.2012.
Licated in Uttarkashi district of Uttarakhand, it spreads over an arca of about 4179.59
s2.kms. Itincludes 88 villages of Uttarkashi District. About 98% arca of BESZ is Forest arca
+hich falls in the ambit of Gangotri National park as protected arca of Unarka?hl fﬂres‘
Division as reserve forest. These arcas are alrcady under highest level of protection in the
regulatory regime of Indian Forest act. wildlife (Protection) act and other relevant acls.

The Zonal Master Plan submitted to Gol intends to regulate the development
activities in the region in such a way that it ensures: -

« LCnvironmemal and Ecological protection of the entire cndan-gcrcd arca, fall
kh to Unarkashi town.

the catchment of river Bhagirathi from Gaumu y e

« Holistic development of the area which ensures livelihood security Of l.hc peopi¢
living in the area including protection of their traditional rights and privileges in @
sustainable and eco friendly manner.

After several round of deliberations the following pending issu_cs were rc;olvcm‘:l on
24-06-2020 in context of letter no 25/1/2012-ESZ dated 15.06.2020 in the meeling/video
conference chaired by Mr. Ravi Aggarwal, Additional Secretary, MoEF& CC.Gol.

Accordingly, the issues and their redressal are mentioned here: -

(1)  Collection of river-beds materials (RBM) :- It was decided that the river bed
materials that is deposited as a result of successive flooding shall be collected to avoid the
damage to the adjoining habitations. Normally these materials in the form of sand, bm{ldcrs,
gravel elc. if not cleared can even divert the course of river. Due to frequent accurr_lulalmn of
materials in river bed, collection upto 2m could be permitted, however deeper mining should
be restricted. Collection of River Bed materials may be used for infrastructure activity apart
from mecting the bona fide local needs. The collection of river bed materials should be
undertaken as per Sand Mining Regulations issued by MoEFF&CC.

ing in

(2) Construction of infrastructure of strategic importance:- Defence

installation and other infrastructure related to national security will be regulated as per
prevalent acts and rules (FC Act/wildlife clearance/environment clearance). These aclivities
should be exempted for further environment and other clearances from MoEF&CC as per the
paragraph 2(9) & 4(4) of notification.

The working window for infrastructure development in border areas of
Utarakhand is restricted 10 Jun-Sep due to high altitude areas ranging from 12,000-16,000
feet. Keeping in view the strategic requirements of infrastructure development and national
interests in mind, the procedure for permission of defence related construction activiles
should be streamlined and should be exempted from additional clearance under BESZ
notification however, prevalent acts rules (FC Acuwildlife clearance/environment clearance)
will be adhered to. .

The defense related infrastructure development should be given clearance by a
colmmi!lcc headed by the district magistrate-which constitutes members such as DFQO ':nd
others. )

(3)  Tourism developmental activitics: -It is stated he i .
based planning and other guidelines related to tourism laclivi:;es‘h?;-?; C:ﬂ"}'lgg’capacu}
Master Plan (ZMP), alrcady has sanction of State Government. rporated in Zonal

(4)  The Ten years watershed treatment plan for BESZ with all the
ireatment and other specific details regarding afforestation activit
conservation treatment and future management are incorporated in ¢ ——
Master Plan, The working plan prescriptions of Uttarkashi Forest

soil moisture
bapt_cr 1 & 2 of Zonal
Division are fisted from

Crtnrs & DT Sy, § peng e @ o1y 1610 )
| ‘E 0\ ) :

methodology of'

o4
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decided 1o consti -
nstitute o district lev iori i
Magistrat (D\ll iy l‘nlu 1;\cl monitoring committee under !
Sl‘:cr‘cmr\- i 0 .)‘ war uhl‘n with Divisional Forest Officer (DFO) Uttarkash
& . 6 » Districl lf\ el oflicer of other development sectors may be nomina
. he commitee. [he mandate of the committee will be o monitor
t':u\ ities under the approved Zonal Master Plan, sanctioned by St
yovernment ‘lmponnm issues pertoining to policy and other matters €@
Govemmeitt for approvel.
Ihie monitoring commitiee referred nbove sh
who stall represent the following namely:-

all consist of not more

ng in the field
inated by the

} * - 3
| A Representative of Non-governmental Organizalions workl
i N 9 . . .

+ of environment (including heritage conservation) t0 be nom

. Government of Unarakhand.
Commander Border Road Organization, Uuarkashi.

Dy. Director Gangotri National Park, Uuarkashi.
Ofcer Commanding Army/1TBP Uttarkashi.

Regional Officer, Unarakhand Pollution Control Board, Dehradun.

District Mining Officer, Uttarkashi.

_.__._____________...—--—---____,__.._—-7
Constituents Designation
Chairman

B L - 1410 22 inc. chy Y is abvi 0
fr;l]‘u nANAEE e C Ch I])ICT | ol Z.MI’ ILis Oll\'llﬂls lhﬂl these IHCSCII Iioné_ nre followed
S gement of about 98% of the nrea of BESZ ' o

) et oy
) District level monltoring committee: .In order 10 resolve the lo
he chairmanship of District

cal issue 1t was

i, ns s member
ted as members

compliance of all those

ale Govcmmcmecmral
n be send to State

then ten members

B

Member

e = ]

Meimber
| =
Member
o
Membur
| -
_.'\llcmb::r ]
Member
Nolrzis n

Member :

S
6.
7. District Tourism Department Officer, Uttarakshi.
8
9

~ | Divisional Forest Officer (DFO). Unarkashi.

Seerela :
| v ny :

———

{Anu/nm‘dhan)

Principal Sccretary
Govemment of Uttarakhand

Draste & Gt brmagd mearG 0 1nnE10
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B { SPEED POST
pPo/ UILL No. 25/1/2012-ESZ

Govemnment of India ‘
nvifonment, Forest and Climate Change
(ESZ Division)
Indira Paryavaran Bhawan

- Jor Bagh Road, Ali Ganj
"'Qﬂ 7 New Delhi-110003

Ié b Dated: 15" Jupe, 2020
(:mﬂﬁ o /Q)FP?D MEETING NOTICE S 72 o)

o U}gﬁ' &-Sensitive Zone ESZ% ExErt Committee mnatlng on 22"‘ ~June, 202

The 41% Eco-sensitive Zone {ESZ) meeting under theggirmanship of Shri Ravi
Agrawal, Additional Secretary, MOEF&CC Is scheduled to be heid on 22" .23 June, 2020
(Monday & Tuesday) through Video Conferencingat 11.00 AM to discuss the proposals of
Eco-Sensitive Zone f0i Tiotfication. A copy of Agenda is enclosed.

2. It is requested to kindly make it convenient to attend the above meeting and make a
power point presentalion on the ESZ proposals of your state. Soft copies of these draft
notifications are available on Ministry's website: hitp://moef.gov.in/rules-and-regulations/esz-
notifications/. A link and slot of Video Conferencmg will be provided subsequently through e-
mail as per agenda.

3. The presentation slides should include the following:

f" Fevest 4uy }‘g f details on the ESZ proposal— (i) Location (ji) Area of PA (H') Area of ESZ (iii) Extent
- ESZ and (v) Importance of the PA/JESZ;
Il. _Proper justification for zero ESZ Extent in any direction of the PA;
Maps both Google Earth as well as land use maps based on Survey of India/Satellite
imagery showing (i) ESZ boundary (ij) PA boundary (ii) Landuse features within and
6l 5 outside the Prolect Area (PA) and ESZ boundaries;
? V. GPS Co-ordinates in DMS format (degree/minutes/seconds) for the prominent location
e atud of (a) Protected area and (b) Eco-sensitive Zone in tabular form;
drzrmres @1=VI  Boundary description of ESZ;
g V1. Details of villages inside the ESZ along with GPS Co-ordinates;
VIl Listing of all floral and faunal species in the ESZ with local and scientific names;
VI, Iéléuzing of rare/endangered, endemic, threatened species of flora and fauna found In the
IX.  Prohiblted/Regulated and Promoted activities in ESZ;
X. Delails on ESZ Monitoring Commitiee
Xl. Response of Stale Government on the public comments received on the draft

nolification. .
;; t The Soft copy of the presentation should be sent to us by e-mail before the meeting
2.
5. Aline in confirmation would be highly appreciated.
ncl: As above

(Dr, woon)
Joint Director/Scientist ‘D'

. T.No.011-24695315 (O)
E-mail: joonveenu@gov.in

’

(¥ Scanned with OKEN Scanner
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7o, i g
All-cbncerned officials of State Govemment (as per list enclosed).

‘Copy to:

. PPSIo ADY (SCG - E =
g,), ngscﬁ andl(TCdi MoEF&CC, New Delhi for arranging aforesaid Meeting through

Video Conferendng with State Govt. and Experts.

To, N
Govt. of Assam, Assam
Phone No: +91 361

2237181(0). . -4
(i) The PCCF & Chief Wildlife Warden, Govt. of Assam, Basistha Forest Complex,
Guwahati-781029, Email id: pccfwl.assam@agmail.com. -
Copy to: Thc Principal Resident Commissioner,Assam, Assam Bhavan, S.P. Marg, New Delhi
- 110 021, Email id: rescm-as@nic.in ' ;

i The Princﬁa]"’Sbcrelary. Deptt. Of Environment & Forests,
® Secretariat, Block-C, Ground Floor, Dispur, Gmhall-?ﬂﬂﬂﬂ:._

To,

()  The Principal Secretary, Department of Environment, Govt. of West Bengal, Writer's
Building, Kolkata-700001, Phone No: +91 33 23370274(0), Email " id:
psecy.env.wb@amail.com, pa2acsforest@gmail.com. "

() The Principal Chief Conservator of Forests & Chief Wildlife Warden, Gowt. of West
jmué North Block — 3rd Floor, Vikas Bhawan, Salt Lake City, Kolkata — 700091,

Copy to: The Resident Commissioner, West Bengal, A2, State Emporia Buildings, Baba

Kharak 8§ Marg. Connaught Palace, Delhi-1 d: m-wb
ot q; ug elhi-110001, Email id: = resem-wb@nic.in,

To,

M  The Principal Secretary, Environment and Forest, sm. T
BOPaMGcM. of Andhra Pradesh, L Block, Room No.302, 4;%%2;
Hyderabad- 500022, Phone No:+91 40 23453111(0), Email it

i -#ﬁ,%w.m. _ . _ id:
r'he Principal Chief Conservator of Forests & Chief Wildlife Warden, G :
Pradesh, Agarthavarappadu, Guntur-522509 araen, Sowt. of Andhra
2877505(0), 23540428(R), Emal id: pricef ht apioas ov’ ‘%lmm.

Copy to: The Resident Commissioner, Andhra Pradesh, Andhra man, 1 m Road

New Dehi - 110 oo1, - b R Ro
PBX: 23382081 Fax: 29388175 | O SCT-ap@nicin, Off:233041gs,

Ta,
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(i) The Principal Secretary, Environment, Mantralaya Mumbai - 400032, Office Ph: 022-

22873845, Email ID: psec.env@maharashtra.gov.in,

(i)  The PCCF & Chief Wildlife Warden, Gowt. of Maharashira, Van Bhawan Police Gym
Khana, Ramgiri Road, Nagpur-440001, Email id: pccfwingp@mahaforest.qgov.in,
nhkakodkar61@gma_il.com

Copy to: The Resident Commissioner, Maharashtra, Maharashtra Sadan, Copemnicus Marg,
New Delhi - 110 001, Email id: rcmaharashtra@gmail.com.

To, |

(i) The Principal Secretary, Environment Department, Govt. of Rajasthan, Main
Building, Govt. Secretariat, Jaipur-302005.

(i) The PCCF & Chief Wildlife Warden, Govt. of Rajasthan, Aranya Bhawan, MG Road,
Jhalana Institutional Area, Jaipur, Rajasthan 302004, Email id: cwiw.raj@gmail.com

Copy to: The Principal Resident Commissioner, Rajasthan, Bikaner House, Pandara Road,
New Delhi - 110 003, Email id: rescm-rj@nic.in.

To, -

) The Principal Secretary, Forest Department, Govt. of Madhya Pradesh, Satpuda
Bhavan, 1st Floor, Bhopal, MADHYA PRADESH, Ph. 0755-2570481 Fax: 0755-
2570354,2570080, Email id: acsforest@mp.gov.in psforest@mp.gov.in.

c () The PCCF & Chief Wildlife Warden, Govi. of Madhya Pradesh, BDA Building 3rd
Floc;zr M.'ridNagar Zone-1, Hoishangabad Road, Bhopal -462011, Madhya Pradesh,
mail id: pcefwl@mp.gov.in,

Copy to: The Resident Commissioner, Madhya Pradesh, 2, Lokpriya inath Bardolal
Chanakyapuri, New Delhi, Delhi-110021, Email id: I'Bscn'l-mp@:ﬁ;.?;'. e olal Marg,

To,

(ii) Principal Secretary, Environment and Forest Departm nt, G i
_ Secrelariat, Chennai-600009, +91 4425671511(0a)?aEmaiel i;': s Ta;'," g
(iii) 1S-heida PC‘CE h{WL) &T Chlla'\; \;Vlldlife Warden, #1, Panagal Building, Jenis Road
aidapet, Chennai, Tamil Nadu 600015, Phone No:+91 { ¢ :
cwiw_wildlife3@yahoo.in. 044 24321738(0), Email id:

Copy to: The Resident Commissioner, Tamil Nadu House, No.6, Kautilya Ma
New Delhi 110 021, (PBX Nos. 011-23045100), Email id: esan—tn@nicl?in. W S

To,

(i) The Secretary, Rajiv Gandhi Complex, Dispensary Rd, Near Tehsil, Harrawala,
g;:tgr;dbgn. Uttarakhand 248001, Phone No.: 0135 — 2719500, Fax No.: 0135 -
E-mail Id : info@uhuda.org.in, uhudauk@gmail.com.

(i) The Chief Secretary, Forest & Environment Govt. of Uttarakhand, 4B Subhash Read,
Secretariat, Dehradun Uttarakhand-248001, Phone No:+91 135 271 2057(0), Fax:

T 0135-2713236, Email id: cs-uttaranchal@nic.in.

(¥ Scanned with OKEN Scanner



() The Principsl Chief Conservator of Forests & Chief Wikliie JERET Gowt. of
T s, 85, Rajput Road, Dehradun — 248009, Phone No: 0135:2742654(0).

0135-2745122(0), 0135-2748691(F), Email id: a
Prakash, 21 Barakhamba

.Copy to: The Rcsideat Commissioner, Uttarakhand, 104, Inder
Road, New Dethi - 110 001, Off: 23738498, Email id: 1e

To,

()  The Principal Secretary, Environment Department Govt. Of Haryana SCO Room-53,
7th Floor Haryana, Civil Secretariat, Sector-1 Chandigarh 160001, Phone No:+91
172 27119852(0), Email id: fcforest@hry.nic.in. _ ay
(i) The APCCF & Chief Wildlife Warden, Panchkula, C-18 Van Mﬂ Seetor 6,
Chandigarh, Phone No: +91 172 2583682, Emall id: S8€
Dre ail.com.

Copy to: The Resident Commissioner, Haryana Bhawan, Copernicus Marg, N.Delhi- 110 001.

To,

()  The Principal Secretary, Environment Department Additional Secretary (Forest),
Department of Forest and Wildlife Preservation, Government of Punjab, Punjab Civil
Secretarial, Chandigarh- 160001., Tel: 01 72-2743425,2741740 0172+2741285
(Fax) 0815068884 addlsforest@punjab.gov.in. :
() The PCCF & Chief ~Widife Warden, Gowt. of Punjab,
Tower No. 2 lind Floor, Forest T Sec-68
{ gh;u;tm Phone No: 0172-2298036(0), 0172- 10(F), 0172-2204936(F),
mail id: cwiwpunjab@sify.com. :

Copy “t6: The Resident Commissioner, Punjab Bhavan G«pmlws Ma
New Delhl - 110001, Off: 23383804Fax: 23782448, Emall id: rescm-pb@nic.in ol

To,

()  The Principal Secretary, Additional Chiel Secreta partment
! ! Y, De o‘ F
‘Government of Himachal Pradesh, Secretariat, Shimla-171001, Phone le
~2880703(PH) Fax- 0177+2621588 (FAX), Email Id: forestsecy-hp@nic.in
) The PCCF & Chief Widife Warden, Aranya
Talland Shimla-171001, Phone No: 0177-2624193(0), Emall id: cwls@y

opy to: The ‘Resident Commissioner, Himanchal an -y

c : The ) Bhav: 27 Sikandra Roa
New Delhi - 110 001, Off: 23716574, PBX: 23 . ' : e,
hp@nic g gt ' : 23716124, Fax: 23715087, Email id: rescm-
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LIST OF PROPSALS TO BE CONSIDERED BY EXPERT COMMITTE

Ageege | . : . E IN 3
MEETING TO BE HELD UNDER THE CHAIRMANSHIP OF SHRIRAVI
AGRAWAL, ADDITIONAL SECRETARY FROM22™ 23" JUNE, 2020 (MONDAY &
TUESDAY)IN THE MINISTRY OF ENVIRONMENT, FOREST & CLIMATE
CIIANGE |

22™ June, 2020 (Monday), 11.00 AM
Agenda Items
A. Andhra Pradesh [11.00 A.M.] |
Le Nagarjunasagar Srisailam tiger Reserve Wildlife Sanctuary. AP(Fresh |
proposal)
B. Assam (11,20 A.M.]
r Nameri NP and Sonai Rupai Sanctuary, Assam (Additional
information received from State Government) |
3 Kaziranga National Park (including protected areas of Kazix:anga NP,
Nambor-Doring, East Karbi Anglong Sanctuary, North Karbi Anglong
Sanctuary, Nambor Sanctuary, Garampani Sanctuary, Lao Khaowa and
Burhachapori WLS, Assam)(Revised proposal received from State
Government)
C. Madhya Pradesh [12.00 Noon]
4, Sailana WLS. Madhya Pradesh (Re-notified fresh proposal)
D. Tamil Nadu |12.15 P.M.]
5. Kanyakumari Sanctuary, Tamil Nadu(Re-notified fresh proposal).
E. West Bengal [12.30 P.M.]

6.  Mahananda WLS, West Bengal (Fresh proposal- deferred in 40"
Meeting)

_ 7. Zonal Master Plan for Baghirathi Eco-Sensitive Area (ZMP reccived

from State along with comments from Jal Shakti)
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 23"' June, 2020 (Tuesday), 11.00 AM - . 6 1
Al fe
A. Himachal Pradesh [11.00 AM.]

1. Mahali Bird Sanctuary, HP (Re-notif ed fresh proposal)
2. Kugti Sanctuary, H.P. (Re-notified fresh proposal)

3, Kalatop-Khajjiar Sanctuary, H.P (Re-notified fresh

4. Kibber WLS, HP(Re-notified fresh proposal)

: B. Maharashtra (12.00 Noon)

- '-I‘é_%thipi Sanctuary, Maharashtra (Re-notified fresh
6. Chaparala Sanctuary, Meharashtra (fresh proposs!)
7. Pranhita Sanctuary, Maharashtra (fresh proposal)

g ° Katepuma Wildlife Sanctuary, Maharashira (fresh
C.JHaryana and Puobjab [1.00 P.M.]

9.  Sukhna WLS, Haryana (Revised proposal awaited)

D, Rajasthan. (115 P.M.] :

10. Mukundra hills tiger reserve Sanctuary, Rajasthan (Deferred in 40"
ECM) i S inais

~Any other i__lem with the permission of Chair.

nied with OKEN Scanner
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